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| None is present for the applicant,

}

Shri P.Shankdran for the respendénts,
The learned QOunsel for the applicant

,the applicapt fer pro-rata pension and
bther retirgl bendfits has been granted
py the respendentg vide order dated
29.8.2005,iésued by the Ministry ef
befence. He has produced a copy of the
nforesaid order dated 29.8,2005,which

;s taken on record.He has,therefore,
*#ubmitted that the present OA has become
_ 1nfructuous and be dispesed of accordingly.p
e We.have“sqgsidered the matter and

?n the light of the order issued by
Fhe Ministry of’ Defence dated 29,8,05
we find that the, relief claimed by the
*pplicant has alteady been granted by
ihe Govt,of India. Hence this QA has

Qecome infructubus and is accordingly

disposed_of.Na tests, §§€

|
Madan Mohan) (M,P,Singh)
udicial Member - Vice Chairman
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